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PAPERS LAID ON THE TABLE 

ANNUAL REPoRTS OF TRAVANCORE 
MINERALS LrMrrED AND bmIAN RARE 
EARTHs LrMrrED. 
The ParliameJltlUy Secretary to the 

JliDister of Exterua] Malrs (Shri 

S. C. Jamir): Sir, on behalf of 8hri 
J'!waharlal Nehru, I beg to lay on the 
Table a copy each of the following 
Reports under sub-section (1) of 
section 619A of the Companies Act, 
1956:-

(i) Annual Report of the Tra-
vancore Minerals Limited, 
Quilon, for the year 1961-62 
along with the Audited 
Accounts and the comments 
of the Comptroller and Au-
ditor General thereon. 
[Placed in Library. See No. 
LT-786/53.] 

(li) Annual Report of the 
Indian Rare Earths Limited, 
Bombay, for the year 1961-62 
along with the Audited 
Accounts and the comments 
of the Comptroller and Au-
ditor General thereon. 
[Placed in Library. See No. 
LT-787/63.] 

NOTIFICATIONS UNDER MOTOR VI!:HICLES 
ACT AND MERCHANT SHIPPING 
ACT, ETC. 

The Minister of Shipping in the 
Ministry of Transport and Communi-
cations (Shri Raj Bahatlor): Sir, I 
beg-

(i) to re-lay on the Table a copy 
of Notification No. F. 12/46/ 
60-Transport published in 
Delhi Gazette dated the 27th 
September, 1962, making cer-
tain further amendment to 
the Delhi Motor Vehicles 
Rules, 1940, under sub-sectfon 
(3) of section 133 of the 
Motor Vehicles Act, 1939. 
[Placed in Library. See No. 
LT-751/63.J 

(ii) to lay on ~e Table-

(a) a copy each of the follow-
ing Notifications under 
sub-section (3) of section 


